BEFORE THE AJUDICATING AUTHORITY

(NATIONAL COMPANY LAW TRIBUNAL)

AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 145/9/NCLT/AHM/2017

Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

- Coram:

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 12.12.2017

- Name of the Company: B R Construction.
-~ V/s.
G R Infraprojects Ltd.

Section of the Companies Act: Section 9 of the Insolvency and Bankruptcy

Code
S.NO. NAME (CAPITAL LETTERS)  DESIGNATION  REPRESENTATION  SIGNATURE
1. NAuN (A WA - S5&. AoV £ ocfowd b T W
UINTH ' .
Ka1o Sk APV,
&Y HY Tt
AND (P
) SUSSHIL DAGA vtk Alwoeak  fpplieat it
(\/\‘”'ﬁ/{{ C’[WMM Y . 1 Dt*—ué .
ORDER

Learned Advocate Mr. Susshil Daga w1th Learned Advocate Mr. Vivek Gurnani
- present for Operational Creditor/Petitioner. Learned Senior Advocate Mr. Navin
Pahwa with Learned Advocate Ms. Ritu Shah present for Respondent.

Heard arguments of Learned Counsel for petitioner and Learned Counsel for
Respondent and reply arguments.

Respondent shall file translated copy of report dated 05.07.2017 and FIR dated
16.11.2017 1n the Registry within two days.

Order reserved.
MANORAMA KUMARI _ Bl RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

Dated this the 12th day of December, 2017.




